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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCTPAL BENCH: NEW DELHI
OA NO.1575/87 DATE OF DECISION: 12.05.1992.
Rishi Pal .. Applicant
Versus

nion of India & Others « « « Regpondent.s
Coram:~

The Hon'ble Mr. P.K. RKartha, Vice-Chalrman (J)

The Hon'hle Mr. T.K. Rasgotra, Member (A)

1. Whether Reporters of Local Papers may be allowed
to see the Judgement? L;UJ

Z. To be referred to the Reporter or not? l

For the applicant Shri R.L. Sethi, Counsel.

For the respondents Shri P.P. Khurana with

Shri J.C. Madan, Counsel.

Judgement. (Qral)

(Delivered by Hon'ble Mr. P.K. Kaz’tﬁft, Vice-Chairman (J))

We have heard the lea med counsel of  both
parties and have gone through the records of the case

.

carefully.

23 The applicant, who has worked as a  Casual

Labourer in the office of the respondents, has prayed

that the respondents be directed to re-engage him and to
AN

regularise him in a Group 'D' post. He has also sought

for all consequential benefits, including 'equal pay for

expal work'. g sz__.




! abandoned.
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